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HON'BLE PRAKASH PADIA, J.

1. After some arguments, a prayer  has been made by counsel for the 

petitioners to dismiss present writ petition as not pressed with liberty to file 

fresh writ petition.

2. Prayer made is allowed.

3. The writ petition is dismissed with liberty as prayed.

4. Office is directed to return certified copy of the order, which is under 

challenge in the present writ petition, after keeping photo-copy of the same 

on record. 

5. It is made clear that if petitioners will file fresh writ petition they will 

serve notice of the same upon Sri Anil Kumar Tiwari, Advocate, also who 

appeared on behalf of caveator. 

March 11, 2026
Pramod Tripathi

Versus

Counsel for Petitioner(s) : Birendra Kumar
Counsel for Respondent(s) : Anil Kumar Tiwari, Bhupendra Kumar 

Tripathi, C.S.C.

(Prakash Padia,J.)

Ram Lakhan (Since Deceased) And 11 Others
.....Petitioner(s)

The State Of U.P. And 12 Others
.....Respondent(s)
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